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O+ 2 n fcrwﬂffy/ 1.QFDER DATEDs 31,12, 2004, :
m\‘y k’“‘i/lj b “Leey _Non-con sideration of the case of the
-6-—,“,@&/\( oh— Applicant No,1 for providing heri'compﬁssj,on ate
jg-:j ,Qna‘ko‘"‘/@"’?”c Mjm appointment 4s the grievance raised in this
/zlw& : Original Application filed u/s,19 of the A,T,
j % Act,1985,Tt appears, following to premature
‘ S'.O \%‘\Z) death of her father gnd upon attaining &= |
’f,.l;(?017 : majority, the Applicﬁgmtytjo.l filed a representationm ‘
Lﬁi’l, seeking an employment on compassjonate ground,
TeACIve ), It appears from the averments made in this OA
W%’z_ B that the said grievances of thetdpplicant
W%W No,l has not yet received due consideration

4[ of the Respondents urnder the relevant mles of
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Applications seeking compassionate appoir tment
are avajlable to be consjdered;provided the case

comtinues to be a distressed one,

In the aforesaid premises,this O.A,

is digposed of with a direction to the
Respmq&t;g to consider the grievances of'_”the
applicant no,l to provide her a compassionate
employment withir a period of 120 days from the
date of receipt of a copy of this order,While
considerirg the case for providgirg employment
to the Applicant mno,l, Respo-dents should verify
the mtter *u'x-roug_k}‘ the wWelfare ™ spector and
should make all endeavour to give justice to the

family of the deceased Railway employee, -
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T» view of the dasposal of this A, .

M, AN0,1068/2004 filed by the Applicants seeking
1 ' '

permission toprosecute this OA joirtly stands

allowed and disposed of,

Send copies of this order alongwith
COpieo of the O.A.}to the Respondents ard free
copies of this order be also handed over to the
leamed counsel for the Applicant and Mr,R,C,Rath,
leamed Stan d{hg Counsel for the Railwaysion whom
a copy of this O.A, had already bee served,
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